qu‘t/ GOVT. OF BIRAR ’ 0 lLIJD:tTlAL =
o ""‘ll.—;-l’l'l-l."'._'. ..'_,.:.._n_. / % :
st + A7 & copelgany S 02 «.1.0m =
#o v anr Reewl Lilvestis COURT F ) ‘— BIHAR "E
e B "tj‘ e J'u"rlr rizahon Mo, 2310 ll.l g Hulf"kll. I+ J Iera=lEra= T+ J2rm=== :
; il 1 ;
s - _*i‘"‘ ,.d.ﬂ‘id:wn to be Furnished by the mnm.%nlungﬂlﬁ pfminmiun Paper
i Before the Retvmlug Officer .~
% For electiun tasihay, II"'t"":.....K;“:tnﬁ\nu: ‘of the House) '
/ From.\04... Hathwwa, . ........ Constituency(Name of the Constitinen

/{MQ daybh: selwife of,. L#URQJE::L{'.; 53-

i RBalesn m.-:ﬂ GO{“"}E‘L‘&'
Mgl q 3 years, rce'-ldwm ;tsn_a;i:-:;?fﬁ ....... wa?nﬁ’un h.i!l ;mtai 55}, o cannlidute dl Wi abive

/ﬂecnon. do hereby solemnly affirm and state on oath a5 under:-
/) 4 | drike out whichever is no applicable)

/ﬁ“/“] | am a candidate set up hImﬂarLLul - name of the political p:;rt}- j f am eontesting . an

Imdependent candidate.
~ detalls of PAN and status of filing of Income tax return :
‘g}"u 5l. No. | Names . Permanent The financial year for | Tofal income "__'|
Account Number | which the last shown In Income
ﬂ{g (PAN) Income-tax return has | Tax Retura ( in
J_,z’# iy B AN ol been filed Rupees) 2o

H,_.-\' I, Sl Ramsowak gl [ATKPE 27527 | dole — ot 96000207 |

i Spouse- 5% Des =

3. Dependent | Pappu Kuvma~ "

4. Dependent 2 R fly Buwmiiy -

: P T wan, = i
5 D&pundemi m!:iJ u:-.m ‘:1 - i

El 'N ﬂ‘-'H ¥y vl =
(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

E:i' Offence Description 1
) . |
(2) | The details of cases where the court has taken | HetPhiiitn Cota wrs 3gfas, Unchakapass Cotas 1485 |
cognizance, Sections of the Act and description  |[Phafwarya Coie Ao FEfio Umehariagasw cab b el fir |
===t of the offence for which cognizance taken : Aet. 18, et 1,390, 322 203,398 ey, |

SO4/3y _Coutd of ¢-Tom: Crobealyey et

of the court, Case No. and Date of order |
oEnizance : - |

Details of Appeal (s) / Application(s) for revision i B " _1
(if any) filed against the above order(s) Na l

#

'in which | have been convicted by a court of law(other those referred 10 in Form 26):

'E'Inedﬂal'laurcases, Sections of the F I =N N e et ol D o
1 Act and description of the offence for t I
I which convicled : .

1 |
- ] e —— e ——— e s e il i —————————— v — - - - - I

| (B) | Name of the Coun(s). Case No. and :
! Date(s) of order(s) . ne i

1]
-




e T

=1 Pumshme @ impoac R Rl ST — otz !

| . NT
. | |
i Th.l I Eive beiom belorw Lhic deluils of i Hasels l:ﬂllﬂ'"bli_ wnd Lamovable ere) of m&l‘ej‘
Ty Spouse and all dupendents;
wm&m
LT .

1. Assets in joint name indimﬁmhmmarjuém ownership will also have to be given

2. In case ﬂmﬁnmtmml. he detgils including Serial Number, Amount, Date of Depasit, the Scheme
MName of Enstitution and Branch are w be Eiven

3. Value of Bonds/Share/Debentures as peer the current market value in Stock Exchanee in reapect o listed
companies and 25 per hooks in case of non- listed companies should be Eiven.

4 . Dependent’, here meuns u person, substantially dependent an the income of the candidate,

5. Details hwludlnﬁmmumh;mbeﬁvenmryinmpeﬂufu:h investment)

—

| Mo

i) J‘Cﬂhinlmd pa

(i) | Details of Deposits in Bank yramy e e :
accounts (FDRs, Term Dcpuﬁih;:;iu-quw:ﬂw%ﬁ ol —

and all Deposi oo= ufeet|ooe ) 3 '

wlim&m},;ﬂi EEM:‘:: 31734q pakid Kuwisey + Dol Rgaal m..."},____,_]

Dependent-1 | Dependent-2 | Dependen
. uds
2100000 | 10000:03| SO00 =00 |]000=62 | {cgn-po

Deposits with Financial #9/ke 494 5csgis00e 542 o = :
Tnatitutions, Non Banking frciont- iiﬂ#f‘-":' '
Fiw.]‘w :rn': T ._'H"' 15 *:‘::‘_','*f' " ! i
- mthﬂhmm{iﬂ:]ﬁﬂqq‘ifg‘.m.JHH%ﬂ Lan¥ fhay :&nmﬂﬂd"ﬂﬂ—!\] |
(iii} | Details of investment in Bonds, |
Debentures/shares and unis in |
companies/Mutual Funds and " S Pa b S |
others and the amount.
tiv) | Details of investment in NS5, Savy 90 -
Postal Savings, Insurance Policies Pty -
and Tmtﬂw Financial 00000 280
Ingtrument in Post office or * o PO I e
Insurance Company and the 985S yed, |
.| Amount Pt o i | ]
; 1¥) | Personal loans/advance given 1o |
f any person or entity including N
! firm, Company, Trust etc. and » b a | e
I | other receivables fram debiors :
! |.and the amount, ' ] B e Pl |
| v1) [ Motor Vehicke/Alreratisy [Makimdvn '!
i Yachts/Ships (details of Make, En-‘mhmu &R {
L Registration No. etc, Year of e - |
o I"urchmmd.muut Yapooe=ed s i
{viri| Jewelry, bullion and valuable ol foogr~ Geold (soth— _ i
| | thing (give details of weight and el goo st Silbery - e = § o
- s g egoot=oy |p0000:0""

e s T TP |

2



""Tr;"_-"’ other assets sueh °s valws of
| Chims/finterest
I (i, | Cirass Total value
i

.

(Nete: 1. Properties in joint ownership indicating the cxtent of joint ownership will also have to be indicarod
2 . Each land or building or apartment should be mentioned separarely-in this format)

5

—

= .

Nao

Description

Sell

Spouse

Dependent-1

Dependent-2

¥

“Dependent-s |

Location(s)
Survey number(s

acres)

Area (Total measurement in |

B L lryms -
My el Uy
Pl & acnei)

19 Ohar -

33 Gha 19 Kotfheg

Wi'mtl‘bnrinhﬂitud;!‘ﬂpmy
{ Yes or NO)

s e
F‘.A-JMV

acquired property

Dhute of purchase in case of self

1996 o
ey

Cost of Land (in case of
purchase)at the time of
purchase :

NLysos-ol

Any Investment on the land by

way of development,
construction ete,

ME

Approximate Current market
value :

3299 500 2

Location(s)
Survey number(s)

Area (Total measufement in
sq. ft.)

Whether inherited property
(Yes or NO)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment on the land by
way of development,
| construction etc. -

Approximate Current market
value ;




:'E.'v'}

( & or NO)

AT wiher inherited property I

]

¥

| Lo oof purchase in case of oot
[ avtired properts

%

it of properly (in case of
p rchase) at the fime of
P thase

Ady Investment on the

Puiperty by way of
| development, construction etc.

| Approximate Current market
| value

Iyl ¥ | ¥

{including
aparmeénts,)
-Location(s)
- Survey numben(s)

Balegh~n .

Area (Total measurement in
| 5q ft.)

1 Kadha -

Built up Area [Total
measurement in sq. ft.)

Whether inherited property
(Yes or NO)

Date of purchase in case of self
acquired property

Cost of property {in case of
purchase) at the time of
| purchase

Any Investment on the Jand by
way of development,
canstrisction eto.

Approximate Current market
viflue

J]2o00 o

A

Others (such as interest in Fasfod 4

(vi)

—_

property) Riswresl i - 1

! Aobos - ev
¥Soo0 200

Total of Current Market
l Value of (i) to (v) above

S3ouya -

Lrv

(6} 1

give herein below the details of liabilities/ dues ta public financial institutions and povernment :-

(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

' ] Description

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

Loan or dues to Bank/Financial
In ti 1

Name of Bank or Fl -

Amount outstanding

Mawre of loan

Loun or dues to any
individuals! Entity other tha
| mentioned in (i) nbove,
Mamefs) = = .
Amount dutstanding
Mature of fofn:




(i) | Gavesament Dues; ' i

Wealih Tax Ducs = =

Service Tax Dues - - =2

Municipal /Property Tax Dues = = s 1

Sales Tax Dues

Any other duss

Grand total of all Govt. dues

— —

{(T) Detnils of profession or ocen ]

pation:
.ﬂ.m 'Ib"‘m""& Parly Bihan Bidhan sabha Cevmie— M.L-A

(8) My edueational uctiection Bl tnder: Grntexmads adie. -
(Give details of highest School / University education with full form of the cestificate/ diploma/ degree course)
(MName of the School /College/ University and the year in which the course was completed. )

(%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Sh/SemKetm. Roamedat Singh
i
2. | Full postal address P e s '-.wgfa:wil
3. Number and Name of the constituency and
stis 1ou  Padnwuwts: M‘“ﬂ <abha .
3. | Name of the Political party which set up the
candidate (otherwise write ' Independent’) Tamka al (W) il
4. | (a) Mumber of cases in which conviction order |
than those referred 1o in Form 26) Sl i |
5 ﬂfi"*'}n
D‘}L—-\I‘\q,/



r__l{n.', TL;i;I l!umE:_r el F-"unding, -_nmm wl'h:mti 1y -‘hl"' L,
; Coirs {5) have takes CO@MizLir-
= _I_ A ! Pt AL T Ce B el e L ]
; S PPAM af Yoo o which last Tl Prninbge S isua,

| Incume Tas Retern il

- (a] Candidate AT KPS 37633~ [ Soio — Gat - +EL&EEE’} o
[ (b Spouse: i e SN T,
| (c) Dependents g e B e S

- Details of Asscts und Liabilities in rupees PRSIyt
Description : Self _ | Spouse | Dependent-l| Dependent-ll | Dependen:-11l
Moveable
i Asset (Total value) | — | B S T
Bl | Tmmovahle T )
Asset = ar = '_ e e
(i) | Purchase Pricc and
Development Cost of
immovable Propery . i N ’ =
| {Total Value)
(i} | Approximate Current
Market Price of — = = e
Assel (Total Value) 4
7 Liabilities — s =
(1) Government
__dues (Total) - i = = )
(ii) Loans from Banl,
Financial Institutions and - - - — =
others (Total)

8. | Highest educational qualification; D baywnechicd-e .
e
(Give details of School / University education with full form of the certificate/ diploma/ degree

T (Name of the School /Callege/ University and the year in which the course was completed.) 1
AN

1

T

-
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